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DISTRICT MAGISTRATE, PRAYAGRAJ

To,
E-Mail /Registered Post

The Registrar,

National Green Tribunal
Principal Bench,

New Delhi

E-Mail- judicial-ngt@gov.in

Subject: -Reply in compliance of direction issued by Hon’ble National Green
Tribunal in Original Application No. 544 /2023 Paras Nath &Anr.

Versus Uttar Pradesh Pollution Control Board &Ors in order

dated 20-02.2024. ‘

Respected Sir,

With reference to the above-mentioned subject, reply on behalf of
District magistrate, Prayagraj in compliance of Hon'ble National Green
Tribunal, New Delhi Order dated 20.02.2024 in Original Application No.
544 /2023 Paras Nath &Anr. Versus Uttar Pradesh Pollution Control Board

&Orsis hereby annexed for kind perusal and further necessary action and

directions.

Encl.- As Above.

Your Sincergly

\GA\\ A
(Navneet Si Chahal)
District‘Magistrate

Prayagraj
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 544 OF 2023

IN THE MATTER OF:

PARAS NATH

...... PETITIONER

VERSUS

U.P. Pollution Control Board & Ors.
...... RESPONDENTS

REPLY ON BEHALF OF DISTRICT MAGISTRATE, PRAYAGRAJ

[, Navneet Singh Chahal, S/o Sri Satya Pal Singh Chahal aged about 40
years, District Prayagraj, U.P. do hereby solemnly affirm and declare as

under: -

1. That this affidavit is filed in compliance with the order dated
20.02.2024.

2. At the outset, it is submitted that the deponent has the highest
respect and regard to the order of Hon’ble National Green Tribunal
and the deponent is also dutybound to fulfil the obligations which are
assigned under the law and directions passed by this Hon'ble

Tribunal.
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. It is submitted that the Committee formed by the Hon’ble Tribunal,
through its order dated 15.09.2023, submitted a joint report to the

Tribunal for its kind perusal.
It is submitted that, in the present matter, following the observations

of the Hon’ble Tribunal, the DM office sought a report from the then

SDM, who had inspected the sites as part of the committee on the

dates 17.10.2023 and 18.10.2023, and asked for clarification

regarding his physical presence during those visits. (Annexure A1)

. That the then SDM submitted his response dated 15.04.2024,

wherein he categorically stated that he was present during the

inspection of the IFFCO, Phoolpur éite, as well as at other sites

where samples were taken. (Annexure A2)

. That the deponent, along with other committee members, revisited

the site on 06.04.2024 and documented their findings.

Subsequently, an online meeting was convened by the deponent,
acting as the nodal agency, on 15.04.2024. During this meeting, the
committee reviewed the findings of the visit and report is being
submitted separately to the Hon'ble court for its kind perusal.

It is submitted that certain team members accompanied the
committee on the day of the visit solely to provide assistance,
leveraging their expertise in the relevant domain or place of visit.
There was no intention to change the composition of the committee.

That for aforesid Act the deponent tenders unconditional apology

and assures this Hon'ble Tribunal that in future such a mistake will

not be repeated.
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DEPONENT

VERIFICATION: { ci [Z1g dgcl)
FAVTOE

l, the above noted deponent, do hereby verify that the contents of
above affidavit are true to my knowledge and belief. No part of the
same is false and nothing material has been concealed therefrom.

Verified on the 16th Day Of April, 2024 at Prayagraj.

DEPONENT
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wHo |12/ wwodio—2024 | famrien | 23, 2004
Subject- Original Application NO 544/2023 (1A No47/2024)Paras Nath Versus Uttar
Pradesh Pollution Control Board & Ors Date of hearing-20-02-2024.
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FRT T vy ara s ® b Original Application NO 544/2023 (1A

No47/2024)Paras Nath Versus Uttar Pradesh Pollution Control Board & Ors Date of
hearing-20-02-2024 @ U&iN—6 ¥ =1 s SfveRag g 8- |
“We are surprised to note as to how the composition of the Committee constituted

by the Tribunal has been changed and new Committee was formed with different members
to carry out the inspection and submit the report it has been submitted by Counsel for the
Applicant that though the District Magistrate, District Prayagraj was required to be in the
Committee but a report has been signed by SDM, Phulpur Prayagraj and that SDM,
Phulpur Prayagraj was not even present at the time of inspection but one RK Yadav

Lekhpal was present.
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